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CENTRAL ADMINIGTRATIVE TRIBUNAL
GUWAHATL »ENCH

0.A. /R.A.No.__127/2005

DAT.E OF DECISION 13.642005

Snt. Ko ms. ’ - - .
lbeeooﬁoooubooooeeeooeooooooooooeoeeeooeoeao‘edovooéeoeeoAppLIC‘u.l\n-(S)

Mr, J.L. Sarkar, Mr. A.Chakraborty.

fao&aoaaoocoocoonoaooonaoooooaobcoooaoooooooco'noovooccoaol‘%ﬂuvocz\xrrc;-.‘ FOR FFHE
APPLICANT(S).

-VER3US -

-

Union of India & Orse

:b.eoooeaoocooeoe.oon.ooooaoneo.coooo-oaooc-oeaeaaaﬂﬂaog.ﬁ

_.RESPONJENT (S)

. Mr. A.K. Chaudhuri Addl. CeGeSeC .
4000000.cceOoa-ooo.eoo.on.caoo.‘lag.g.,..'o..a.aao.,,,,.o..o,.o.,.,,‘,,a.'ADVOCI"\TE EOR THE

RESPOND.LNT(S) «

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.,

TH: HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the
judgment ? . -

2. 7o be referred to the Reporter or not ?

3. Whether their Lordships wish to sse the fair copy of the
Judgment ? |

4, Whether the judgment is to be pirculatud to the other senches ?

Judgment delivered by Hon'ble Vice~Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL
- . GUWAHATI BENCH '

A original Application No. 127/2005
Date of Order : This the 13 day of June, 2005

The Hon 'bl.ei Sri Justice G Sivarajan, Vice-Chairman

The Hon,'bleé"Sr_i"K.V.‘ Prahladan, Admiﬁistrative Member;

~ Smt. Kironmoyee Das -

Working as Superintendent,

Central Excise, Amguri Range. | :
- AR .. Applicant

‘ By,Advqcatesf,» Mr]L Sarker, Mr. A. Chakrabarty.
. '_Ver'su-s“- |

1., -The Umon of Indla represented by the
- Secretary, Ministry of Finance,

‘Department of Customs and' Central Excnse,
New Delh1

2. . The ChlefCommnssmner 7
' “Customs and Central Excise, -
. North Eastern Regxon,
Shlllong -

. ‘ . . Respondents
By Mr. AK. "Ch"e,udhu‘ri, Addl. C.GS.C. -

ORDER (ORAL)

" The matfer reIatevs to transfer and- postings of Officers in the
Grade of Supermtendent Group ‘B’ of Central Excnse and Customs

Department on 'rotatxon basxs

2. The apphcant is’ workmg as- Supermtendent Central Excnse

Amgun Range smce March 2003. Her husband is also working in the
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same department and is posted at Jorhat. The husband of the

_ applicant while working as Superintendent at Sonari met with a road

accident and had ﬁndergone surgery. Thereafter on the request Qf
her husband she was posted at Jorhat With‘ effect from June 2003. It ie

stated that the husband of the applicant is not yet completely cured

and he still needs care and atténtio_n of the family members. The

children of the applicant is studying in educational institutions at

Jorhat and are in mid session.

3.~ The apphcant is presently aggrleved by her tran\sfef from

Amguri Range in Assam to Dimapur Customs Division in Nagaland as

per orders dated 3"‘l and 6% June, 2005.

4. It is stated that the transfer orders made in June 2005 is
against all the accepted‘norms for transfer contained in Annexure -

A and B of the application and are made only to obhge ~certain

Supermtendents out of turn and against the norms as could be seen
f;'om Annexure - D order itself. Accordmg to the apphcant apart from
the violation of the transfer norms even the well accepted policy of
accommodati.n‘g' h‘usba‘nd and wife'in the same 'statioh is ;Jiolated
even though there was no pubhc mterest or exxgencnes of service
other than to oblige certain employees It is also stated that though

a representation is filed there is no response.

5. . We have heard Sri J,L;. Sarkar, learned cou_nse'l for the

| applicant a‘r_id Sri AK. Chaudhuri, learned Addl. C.GS.C. for the

respondents. We are of the view that since the representation

submitted by the applicant is pending before the second respondent

this applica'liion can be disposed of at the admission stage itself.



6. Norms for transfer -of Group 'B' Officers in North East are‘
contamed in Annexure A. Further, so far as the Central Excise and
Customs department is concerned the norms are stated in 'An’nexu're -
B. As per An'nexnre -B 'a.Superinten'dent is en’titled to continixe in the
same station for 4 to 6 years continuously. The apphcant does not
- appear. to . have contmuous semce in the same station for 4 to 6
years but only 2 years and odd. That apart the husband and wife
being government employees workmg in the same department are
entitled to be accommodated in the same statlon unless any pubhc
mteﬁrest or emgency of service warrant otherwise (See Bank of,India
.VJagjitQin'g'h Mehta AIR 1992 SC. '51‘9) If thetransfer‘ is made in
pubhc mterest and for admlmstratlve -reasons the Courts would not
interfere smce there will be complete chaos in the admmlstratlon -.
whxch would‘ not be ‘conducxve to public mterest. The proper course

for the affected party is to ﬁle representation before the- hlgher

authority and 1t is for that authorlty to pass appropriate orders.

7. In the instant case- the transfer'orders shows that these
transfers are not made in public 1nterest or in ‘the exigencies of
Admlmstratlon Annexure D order shows that the sald order was. the

-«

result of representations made by certam Supermtendents. It is not

clear,\ whether any 'r'e'pre‘sentations were invited v.from the

Superinténd_ents for transfer.- so .as to say that no further

represe‘ntationswm'be entertained unless the o'fﬁcers join their new
piaces of postings;

8. We, prima facie, feel that the impugned orders were passed

withoutvconsivderingv the guidelines rath"er,throwing the guidelines to

I/



‘wind. We do not wish to state more since the application is being

dlsposed of at the admnssnon stage 1tself

9. , Sinc.'e' the apﬁlicant has ﬁléd a representétion before the 2
respondent the said authority will consider the -same a'nd. pass -
éppr;opriate ofder§ keebing in mind thé guidelines, the o'béervation
" made héreinabbve aﬁd in accordance with law within a period of b’ne
month ‘from the.date of receipt of this order. Since the - applicant
wants to supple;mént~ the"regresentation she is 'di;ectedu to file
gdglitional répfesentation with copy of the guidelines - Annekure A& :
B to fhe 2n respondent within one week from today. This order will '
‘ also bé sentAalongwi.th for compliance. If the applicant is not relieved
till this day she will be retained in the present post till the dis;;osél of

-

‘the application as diréct_:ed herein above.

The O.A. is disposed of as above at the admnssxon stage 1tself

S )

(KV PRAHLADAN ) ' ( G. SIVARAJAN )
ADMINISTRATIVE MEMBER ¢ | VICE-CHAIRMAN

/mb/ ' ' | |
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» In The Central Admu&stratme Terumal "quwahgtl Bench

0.A. No. \137/2005’
Smt. Kironmoyee Das

.Vs-
Union of India & Ors.

Synopsis of the Application

That the applicant is working as Superintendent, Central Excise, Amguri
Range. She was posted to Amguri Range w.e.f. March,2003.

That the husband of the applicant is also working in the same Department
and is posted at Jorhat. The husband of the applicant while working as Superintendent at
Sonari met with a road accident for which he had to undergo a surgery. Thereafter, on
request the husband of the applicant was posted at Jorhat w.e.f. June,2003 so that he may
get due care and attention of his family. It is stated that the husband of the applicant has
not yet completely cured and still needs close attention.

_That‘ by orders dated 03.06.2005 and 06.06.2005 the applicant has been
transferred and posted to Dimapur Custom Division. It is stated that the applicant has not
been released from her present post as yet.

That the aforesaid transfer orders were issued violating the accepted policy
for general transfer of the respondent department. She has not completed prescribed
tenure of 4 years as Superintendent at Amguri Range. Moreover, the orders have been
issued in June violating the mandated policy to effect the transfer in December/January.

That the transfer orders have been issued ignoring the Govt. of India’s

directive of keeping husband and wife at the same station. The transfer has been made to
accommodate others on the basis of their representations.

That the children of the applicant are pursuing studies in educational
institutions at Jorhat and they are in mid session. The applicant has submitted
representation but without any reply.
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’ In The Central Administrative Tﬁbhnal :

1. Application

2. Verification
3. - Annexure-A
4. Annexure-B \
5. Annexure-C
6. Annexure-D
7. | Annexure-D1
8. Annexure-E -
9. Annexure-F

O.A. No. 1’)///]’ 12005

Smt. Kironmoyee Das

-Vs_
Union of India & Ors.
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In The Central Administrative Tribunal

Guwahati Rench :: Guwahsati.

oo 5"

(An Application Under Section 19 of the Administrative

, PUocall”

Tribunals Act, 198%5)

Do

v

0.A. NO. 7/ 26065

'Vnﬂ:}eﬂ-
A - £ Ayl

Hetween

e

Smt Kironmoyee Das,

' Working as Superintendent,
Central Excise, Amguri Q
Range .

‘/ij&aD 47,,yb5‘£>@ﬂC:2Avw/L
e
Joes,, B

Applicant

And

1. Unmion Of India represented
by the Secretary, Ministry of
Finance, Department of Customs

& Central Excise, New Delhi.

£y

2. The Chief Commissioner,
Customs ¥ Central Excise,
Naorth Eastern Region,
Shillong.

Respondents

Details of the Application

1. Particulars of the order against which the

application is made :

This application is made against the impugned
transfer order No. 7272680 dated @3/86/2405%  and  arder

No.D/20685 dated @&6/E6/2065.

2 Jurisdiction

The applicant declares that the subject matter of
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this application is within the jurisdiction of this Hon'ble

Tribunal.

A Limitation

The applicant declares that the subject matter of
this application is within the time limit prescribed under

section Z1 of the Administrative Tribunal Act, 1985,

4, Facte of the Case

4.1 R That the applicant is a citizen of India and hence
is entitled to the rights and privileges guaranteed wunder
the Constitution of India. She is a member of Schedule Caste

community and her home town is at Jorhat, Assam.

4.2 That the applicant is & Group—-R Officer, working
as  Duperintendent,; Central Excise and posted at Amguri
Range, District-Sibsagar. In the year 26882 the applicant was
prmm@ted as Superintendent and posted at Sibsagar. She was,

thereafter, posted to Amguri Range from March, 2843,

4.3 That for the purpose of transfer and posting of
Group—B Officers in North East the Respondent Department has
made out & transfer policy vide C. ND,II(7)5/ETHIII/88/1674
dated $7/11/71996  taking into relevant considerations
including consideration for welfare of the children and
their education. The adopted policy is that transfer will he
completed before 3Ilst December on any year and as far as
passible effected by 3ilst January of the following vear.

Copy of the transfer palicy dated

@7/11/71996 is enclosed as Annexure-—

A

Mres Kaleon 78 b
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4.4 That the aforesaid transfer policy has explicitly
made the tenure and posting of OGroup-B Officers as

under:

"Z. The general tenure in one station will be, 4

to & years.

4. Period of stay in any one

station/section/office will not be more than 2

YEeaTS.,

i Since the officers belong to a common cadre
aof Central Excise mainly, no officer will remain

posted in Customs for more than 4 years.”

4.,% That by a letter dated @4/716/26834 option for
annual general transfer of Superintendent for the year 2034
were called from the concérned officers who are due for
transfer as per aforesaid accepted guidelines for transfer,
Options  were directed to submit in the prescribed proforma
enclosed with this letter on or before 31/18/2684. It is
stated that the option for purported geﬁeral transfer under
this letter dated @4/1¢/2084 wrs called for as per para 2 of

the aforesaid transfer policy.

Copy of the letter dated @#4/1d/2034

is encleosed as Annexure—H.

Copy of the Transfer Praoforma
forwarded uiith letter dated
Ha4/138/26864 is enclosed as AnneMxure~

Ca.

3
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4.6 That as already stated above that the applicant
was posted in the Central Excise, Amguri Range in  March,
28635, Since her transfer.was not dﬁe for annuwal general
transfer for 2084 as per the accepted policy/guidelines for

tranéfer, she did not submit any option as not called for.

4.7 That it is stated that the Commissioner of Central.
Excise, Shillong has isswed an Order  No.72/206%5 af
transfer/rotation of the officers in  the grade . of

Superintendent Group—R dated @3/8&6/2085 by which %9 Group-BE
officers including the applicant have been transferred from
one station to ancther. The -name of the applicant appears in
the aféPEQaid transfer order at S1. Nonéiu Ry this Order she
has been purported to be transferred from Commissionerate of
Central Excise, Dibrugarh to Commissionerate of Customs(P),
Shillong. This transfer order shows that the same has been
issued without application of mind and it has been issued as
routine exercise of power and the administrative action has
no élement of public intereﬁﬁn On the contrary the order
dated d3/86/2085% acts contrary to the interest of the

children’'s education of the applicant.

4.8 That consequent upon the aforesaid transfer order

~dated @3/06/240G35% the Commissioner of Customs (Preventive),

Shillang by Order Ne.S/2883% dated S6/86/2665 ordered
transfer and posting of 36 officers including the applicant
with immediate effect and until further Corders. By this
Order dated ©6/86/200% the applicant has been purporfed to

e transferred and posted from Amguri Range, Central Excise

Mie< /<¢7~eav\ IMNPPLL Daz
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to Dimapur Customs Division. The said order also indicates
that officers in S1l. MNeo.l1Z, 13, 13 and X have been

transferred on the basis of their representation and before
completion of tenure in the Commissionerate. The term "until
further orders" in the said transfer and posting order dated
e/ HE/ 2885 s vague and ambigumuS, It ie stated that the

applicant has not been released from her present posting.

Copy of . the Ordepgdate HE G/ 20

aliéd enclosed as Annexure~D.and A}l,

4.9 That the applicant begs to state that her normal

tenure periaod at  Amguri Range as per the accepted
policy/guidelines aof transfer has not been expired.

Moreaver, the husband of the applicant is also working in
the same department as Superintendent, Central Excise,
Jorhat Range. It is stated that the husband of the applicant
while working as ﬁuperintemdent'at Bonari, Dist. Bibsagar,
met with & road accident during December, 2332 for which he
had to wundergo a surgery of closed interlocking of femur and
concillous screw fixing of neck femar. Thereafter, on
request the husband of the applicant was posted at Jorhat
wee.fa, June, 2003 so that he may get due care and attention

of his family.

4. 16 That it is also stated that the children of the
apﬁliaant are studying at different educational institutions
and it is their mid session. The transfer of the applicant
under such circumstances will also cause immense hardship

and  loss to the scademics of the children and they will be

Mies Kereonnrg<s- Do
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déprived of their further studies in the new étatimn.

4,11 That the aforesaid transfer of the applicant is
also against the norms of'posting of husband and wife in the
same station ag also accepted by the respondent. department
in para 8 of the aforesaid transfer policy. It is stated
that on the recommendation of the Fifth Pay Commission for
posting of hﬁﬁband and wife at the same station it has been
decided by the Government of India that the same showld be
ensured and such posting is to be invariably done, if no
administrative problems are expected to result as &

conseqguence .

Copy of the Circular cated

12/66/1997 is enclosed as Annexure-—

E.

4,12 That the said order of transfer dated #3/86/2605
has been issued without regard to the prescribed and
accepted norms of transfer. The circulated/published policy
Cetipulates that the general transfers shall be made in

December of any year to be given effect by January next. But

most surprisingly the said order has been issued in June in

total negligence of the Department’'s own formulated policy.

This has been done purportedly to accommodate some officers.

4,13 That +the order of transfer dated S/ 86/ 2805
manifests that the same has been TiﬁSUEd hastily without
waiting for December which is the schedule time for issue of

the order. A close perusal of the order  dated @3/836/20455
. ¢kcqﬂvub£ )

indicates that the =ame has been issued to, a number of

Das

Mres  Jreon o g
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officers, for example, officers at 1. No.3; 4, 3, &, 17,

-

18, 21 etc. on the basis of their representations. Such

transfer at the behest of some officers as indicated therein

viglating the prescribed time schedule of transfer, causing

undue ard immense hardship to others including the applicant
not

iﬁA Just and fair administrative sction. Such actions  are

discriminatory  and arbitrary and the applicant has become

victim of such arbitrary sction.

4,14 That the szaid order dated @3/06/208% directs as
mndgr:
"o further representations will be

entertained. ...

ﬁu;h stipulation denies the applicant the right and scope to
%uémit and express her grievances and difficulties to  the
superior adminiﬁtrative officers for ﬁheir chue
consideration. This cuts  at the root of administrative
fairness and denies the.ﬁcmpe gtdministrative process. The
malice in fact as well as in law is patent in the facts and

circumstances of the case.

4.15 That the applicant has submitted an e
representation on @&/86/200% to the Respondent No.Z with =a
reguest  to wefain Mer in  the Dibrugarh Central Excise
Commissionerate but withouwt any reply.
Copy of the representation dated
BaH/H6/2088% s enclosed as Annexure-

l:: o

Mres  Kateon vnoges D7
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4Q16 That the applicant submits that if her transfer

antd posting as per the aforesaid transfer orders dated
I/ B6/2885  and  @6/E6/2065  is not cancelled she and her
family members including the children shall suffer

irreparable loss and injury.

4,17 That this application is made bonafide and for the

cause of justice.

o
.

Ground for reliefs with legal provisions.

o

» 1 For  that the impugned orders of transfer and
posting are illegal in as much as the =ame have been issued
vialating the prescribed and accepted norms, policy and

guidelines of transfer.

3.2 Far that the respondents have transferred the
applicant before completion of her prescribed tenure at

Amguri Range.

B.3 For that the respondents have failed to follow the
norms of posting of hushand and wife at the same station as

per peara 8 of the transfer policy and the Circular of the

Government of India.

4]

<4 For that the transfer of the applicant at the mid
session of her children’s education is unwarranted and not
just and fair.

N

3.5 For that the transfer orders have heen issued to



arbitrary and offends Article 14 of the Constitution

India.

“$

sccommadate some officers which is discriminatory and
of %{

re o

HO For  that malice in law and malice in fact is Si
explicit in the impugned transfer orders.
G.7 For that in any view of the matter the applicant
ig entitled to the reliefs sought for.
& Details of the remedies exhausted

The applicant declares that there is no other
efficacious remedies under any Rule and this Homn'ble
Tribunal is the only forum to adjudicate the subject matter.
However she has filed representation without any result.
7. Matters not previously filed or pending with any

Dther court

The applicant declares that he has not filed =&

case on the subject matter before any court, forum or

gther institution.

a. Reliefs sought for
tinder  the above fasocts and circumstances

applicant prays for the following reliefs @

8.1 The name of the applicant be deleted from

impugned transfer orders dated @3/86/2885% and 86/06/2085,

any

any

the

the
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The applicant be =zallowed to cortinue at her

sent post.

Any other relief or

reliefs as the Hon‘ble

bunal deem fit and proper.

The above reliefs are prayed for on  the ground

Ced in para 5 above.

Interim Relief

During the pendency of this application the

licant prays for the following interim reliefs:
 ovders ded 3.£.65 ad € 4,295 b

\\\\7,—————————-—~—f~—"”’

The ‘transfer of the applicant be suspended and she

be allowed to continue at her present post.

Ahy relief or reliefe as the Hon'ble Tribunal deem

and proper.

The above relief is prayed for on the ground

stated in para % ahove.

1d.

11,

This application is filed through the Advocate.

Particulars of Postal Order:

206 (16257
A4-2~ 08
G vrreteas «
65.P 0,

i) IPQ No

<1i) Date of Issue :
1ii) Issued from :

iv) Payable at z
List of Enclosures

As per Index.

Verification

Mree  Kadeon il D7
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VMerification

Iy Kironmoyee Das, wife of Sri Beli Ram Das,
aged ahmuﬁ 48 years, & resident of Jorhat, do hereby verify
that the statements made in the paragraphs 1,4,6 to 12 are
true  to my knowledge and statements ih para 2,3 and B are
true  to my legal advice and that I have not suppressed any

material fact.

And T, sign this verification on thie 8th

day of June, 2¢@5, ot Coobd .

Mics  Kireonrmages DA
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Aftor o dotnilad dfecunnion het@eon the CCP, CCE nud

{notructione of. tho Mtuintiy snd

AC(iqrs) alongwith variouf
tho 1nat of which An F;No.A~35017/28/92~Ad.1]1.n Antod 30th

Juné , 1994, miunuten of varions gonfaranaan and othor dioouooiona,

follow tho totlowing tynnnfor polidoy
. ]

4t hae boon qgreod Lo

amoung the Group 'n offlooxs in the North .lnnt. | |

1. ' Siucéftbé'Comminaibnorntou oovoxs 7 {(meven) Northf:

Eastom States with dLfforent othnie huokgeuund, Adminintration
.o . v '

posoible nmwm:iont Zono and nroans 690
. AN

to difficultien, Howovor,] :‘thpﬂﬂ
: ®

111 follow nac farxr of.

that officore nro'nnt unduly pnt
will not inolude tuvannforn on Adeinintrah (ve groundm,

’ 2 Daforo any jronorel Lrgnnfor, Group 'n! of ftanra will

- Ga

gubmi t a:ropreoentnﬁon for — . .
)

(n) Ploce of posting nitn-rensoxit
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LTS period of stay in any uno
© not bo more thnn 3 yonrn,

| I
Lo n commmi vndro of Jontral

b B ince tho vfficore holony
Excieae mainly, no of ficer will remnin poatad in Quntomn for
v more then 4 yeurd. i ‘{
6. Tho rotation in evoxy 3 yoars will bo from difficult

to soft nron and from gcnnftive to nard aven. : .
1widarad mutually hotw
fnonene of the cotwp

trnnof%rn

Te Compaoofounte pontingn will he ool

the CCP and CCE and after d;,\{,,lsrfyin;; the gonu

tyanafor will he made 4T noods hoo Such

gaion ansan,
addragaod Lo /A0 (PAV) mnd

on compnaglounto

e

gronmdo munt be
-

thho Commioofonova. .
[T

1
|
1
|
" 1
H !
i

Houbd, oo oeve u/“ i

'(’M‘/)@ ‘ .I
Mo

ondoraod l;n both

Al

+¥




e '—'}3/ '
N/

of

Thouglr Daptt. . of Peroonne] R Training vide 'hnir IQLtUJL
f

9.
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[
4

guidelinesn,
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cooling off poriod from nny deputntion na rncnnmnnllnd bysthn
r/ Ministry will in future be enforved, . o ]‘
‘ ‘fff““j.
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Noad, Oaloutta £o1 tednd dnforxrmation, : : '
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Subject: Option for Annual Genaral Transfer of Superintendent/Inspector.~ regarding.

formations and Headquarter Office of Central Exclse Commissionerate, Shillong Is proposed to be made In
December 2004. The concemed officers who are due for transfer as per the acceptad guidelines for transfer of this
Commissionsrate will be considared for transfer, ’

Briefly the acceptad guidalines for transfer In respact of Superintendents/Inspactors are reitersted
below for the benefit of the officers.

Supetintendants who have completed their tenure as below will be considerad for transfar:

(1) In the same statlon for a continuous period of 4 (four) to 6 (slx) years,
(1) In the same Section/Office for a continuous petiod of 2 (two) ysats, and
T (it} .In the same Commisslonerats for a continuous perlod of 4 (four) years

Simllarly, Inspectors who have complated thelr tenure will ba consldared for transfer: )

)] In the Divisional Hqrs. Office for & continuous pariod of 8 (six) years,

(ii). . Inthe Ranges outside the Divisional Offics for a period of 3 (thiee) yaars,
() in Central Excise Hqrs. Office for a period of 8 (six) to 8 (elght) years and
(iv)  inthe same Commisslonsrate for a continuous potiod of 4 (four) yeam

. Also, Supatintendents and Inspectors of Shillong Central Exclse Commisslonerate who opts for Customs
+ or Dibrugarh Commisslonerate should send In the same Transfeor Proforma.

It Is therefore requested to forward the optlons of officers for posting In Central Exclse and
Customs In order of preference for next posting Indlcating the reasons thereof. Options in the prescribed
proforma (enclosed) should reach this offico on or before 31.10.2004. Options racoived aiter
31.10.2004 wiif not be taken Into consideratlon for Annual Genoral Transfer 2004. It Is, therefore,
requested to take personal Initlative to send thie office on or bafore the sald date. While forwarding tho
proforma, it may be ensured that the same Is duly verified by the Head of Office.

( B. THAMAR )

- Ve ¢ ADDITIONAL COMMISSIONER (P£V)
5 oM <V /JL .
/ . .. / .

B O e L L LT S

| The Annual General Transfer for 2004 of Supdrlntondents and Inspectors posted In dlfferent.

Pleage acknowledge recelpt. Ci(
VN7 g
S

[/‘64 w),)' Mlx ) ‘@' Y
Q\a, 4 —i R i
&3"\’ COMMISSIONER OF CENTRAL EXCISE
. MORELLO COMPOUND
) M.G. ROAD, SHILLONG | _
TqL 91—0364’-22247517 12223030, Fax. 91-0364-2223428 / 227,6215; E-Mall: cexshilit@excise.ube.dn
C.No. 11(26)20/ET.l1l/95/ i // /7, 7// Dated: .
y X7 04 0cT 2004
The Daputy/Aselsteant Commissionar V.
Cent::al Exclse Dlvision "
GuwaurAT :
The Supaerintendent ( ) 2
Central Exclse Hqrs. Office \A
Shillong.
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— 1T fnmarvve —¢
L TRANSFER PROFORMA .
1. Nama of the Offlcer (in Blook Letters): | | o)

, 2: (a) Date of Apptt. In the Deptt. and grade:
(b) Dato of Apptt. In the present grade :
(c¢) Date of Birth :

3. Nama of the Home town & State

4. HISTORY OR POSTING SINCE ENTRY

=

SI. Station Postiieid | Erom To

No.

5. Please Indloate cholce of posting In order of preferences:
1 to 3 for Central Exclse and 4 to 6 for Customs with brief reasons:

5.
6 [

Note The cholce of postlng does not necessarlly imply that the Officer will be given a posting of his
cholce. Officers are liable to be transferred before completlon of full term in the exigonclos of Sowico

SJ'ATION:
DATE: .
SIGNATURE OF OFFICINL AND DESIGNATION
\
Eorwauding Offlcer's Comments: ’
() The particulars glven above are varified end found to ba correct. _ L ¢
STATION: i
| U;ME
-, '- SIGNATURE, NAME AND DESIGNATION
aa OF THE FORWARDING AUTHORITY

LT LA NI WO VI IINSINEIS (P V)




COMMISSIONER ()l« (‘J]?‘,N'I,‘RAL X CISE
' MORELLO COMPOUND |
M.GL ROAD, SILLONG

Leh 91-0364:2224751 /2223030,

ITM 91.0364- 2’7!118/2’)67!4
"ESTABLISHMENT ORDER NO. 72]2005

LMl

ceashili@exclse,nle.n

DATED SHILLONG, THE 3 JUNE E 2005

Subject: Inter- Commissionerate Transfer/Rotation of the officers In the grade of
Superintendent Group "B™ - order req.

The folldwing Transfer/Rolation of officers in the qrade of Superintenden in the Shillong Zone are hgreby

ordered wilh Immediate effect and until further orders.
SL.NO. — NAWE OF THE OFFICERS _ FROM 10
1, Shri C Shullai . ~Commissionerale of CEX, Shillong
' e |__Gustoms(P), ShHIorg i _
2. Smii. R.R. Bhowmick N -do- . -do-
3. _Shrl N.L. Roy _ . o -do-
4. Shii D.R. Saha e -do-
5. Shri G.C. Paul — o -do-
8. Shri N.R. Das . i do- -do-
7. Shri S K. Nandl N s -do- -do-
8. Shii L.H. Falrheim s -do- -do-
9. Shri T.K. Singh B ~do- -do-
10. Shii TK. Sen e -do- CCX, Dibrugarh
11 ShriU.K. Das. -do- -do-
12, Shil Jatindra M. Borah _ du -(lo-
13. Shri §.K. Chaliha ~ 1 j _ “do- -do-
"4 | Shri Lalkhoneh Simfe - do- . -(lo-
15, _Shri Jyotish Das ~ - -do- -do-
i6. Shri Thangchuollo _ _ -do- -do- ]
17 Shil-B.B. Salkia _ o do- -do-
18. Shil M. Baruah ~ __-do- -do-
19, Shri T.T.K. Thang i . -do- -do-
20. { Smli, P. Devgupta Commissionerale of | Commissionerale of
7 L Central Excise, Shillong | Customs (P), Shiliong -
21, Shr! B.C. Nath - -do- «do- #
22, Shrl Binayak Bhattacharjze __-do- -do- |
23, Shri D. Majumdar ) -do- o g
24, Smii, Champa Shome ——~ ~ -do- N do-
25 Smii. K.P. Laloo ~ o -do- T o
26, Shri D. Roy Choudhury -do- -do-
27, Smtl. L. Shangpliang T do- T -do-
Vil Shri Gangadhar Das N -do-
29, ShiNC. Sutradhar do- "“ do-
30, Smti. 8. Bhallacharjee o “do- [~ do-
31, .| Sl J.L. Bhowmik o Cdo T I
32 | 8hiD. C.Bania N o T CEX, Dibrugarh
33, Shri B.B. Karmakar -(o- , -do-

3. T | ShiM.S. Tyaq] T o “to- x
35. Shri.F.U. Fukir - e -do-
1 36. Shri N.K. Nandi T do- “do- T
137 | ShdGC. Paul N -do- o T
38, .4y | Shi G, Thabah o do-

30, Shii Jagadish Acharjce do ~ do-

Wl

gF K
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Shri RK. Kallla. :__1““'; do: — - .s-go-erate "
Smti. K.M. Das Sonimissionerate 0 ominiission
4 ! cential Excise, Dibrugarl |__Customs (P), Shilong
42, s Ganghh oo b0 -Zlo-
43, - [ShriT.K. Rajkhowa .. _. . -4o- . C -do
A4, 1 8hrlJ.C. Dus T S _*_-d_g; I _-‘c.:g_-___________
46, | SilKG. Sarkar I R ilip-_ 1 - ___-(d%-_ .
45, | SirlV. Hangzo R P - IR R
47. ShriH.P. ng . S o). do- .':,Ex,shlllong
48, Shrl 8. Chakraborty : o . -go-
48, Shri R, K..Borah . -do- - ; -do-
50. Shri G. K. Bhuyan ’ | -do | -dg-_
51, Shri D. K. Deb -¢o- '-d
52, Shri N. Singha oo -do-
53, Md, Mohibur Rahman L , -do- ) -do-
54, ~ | ShriL.S Das I P -(lo- -do-
55. Shil O.R. Das i e [ - A -do-
56, Shri N.C. Kataki . -do- -go-
57, | 8hrl G.C. Mandal - o - L -do-
58, ‘| Shri H.C. Kalita - o 0- )
59, Shri Sudip Dev o -do- | o
This disposes of all the representnti(ms recei\'v-ed in tbe grade of Superinten-ents,
The officers at S1. Nos. 3, 4, 3. 6.‘17‘ 18,21,23.31,46 .47. 48,49, 50 ,51,52, 53, 54, 55,57 ,5.8 @
& 59 will not be eatitled TA/DA as they have been transferred on the basis of thelp_r
representations. No further representations will be entertained unless the officers joing their ney.
placés of postings. ' : -
The above officers should be relieved latest ivy 17" June 2005
This issues with the approval of the Chiel Commissioner, Central Excise & (.‘uslohm, Shillong
Zons, Shillong, ‘ .
, \/»"“””””%f”l
[ 00 &1, (KARNAIL SIN H‘i }
| - S6' 2 COMMISSIONER
. - 0‘9 . . “
"NoII(3)/ET-1{1/2008/ .6/6 Dated Qj ,:S 50\\\ 'l\,“s .

Copy forwarded for information & necessary action w:-

L

~

. 9.

10,
A A
12,
13:
14,

AB.

|
.
t

The Chief Commissioner, Customs & Central Excise, Shillong Zone, ‘CRESCENS' Building , M.G. Road,
Shillong. ‘

The Commissioner. Customs (Preventive), MER, Shillong.

Th# Commissioner, Central Excise, Dibrugarh.

Tiie Commissioner (Appents), Cental Laslie Guwaliti,

“The Additlona! Commissioner (& V), Centnl Fxcise, Shillonp/Dyibrugat

Fhe Additional Commissioner (Tech.). Cemral Livelse Hars, Office, Shitlong,

‘the Additional Commissioner, Customs (Preventive), 'NER' L Shillonp

Tlié Joint Commissioner (A/E), Central Lxcise Hars. Office. Shillong/The Joint Commissloner, Central
Extise, Dibrugarh,

The Deputy! Assistant Commissuna, Jental Lseise/ Customs,

ibrugarh Commisslonerate. Uo7 (x5 weant for the concerned officei(s) issare enclosed.
The CAQ, Central Excise/Cusions, Khitiong Dibengark Commissicnerate,

The PAO, Customs & Central Fxzise, Shilloog, '

‘#}Lr:&gun’ls‘ 1 & W/Confidentint Branch’/CIU! -~-Vip,'ilance Bravich, Central Bxclse Hars, -Hfice, ‘Sl\illong.
ﬁt_z;i;(:’s;ij!i.‘ e, L . Superintendent for compliance,

The - General  Secretary  Gioup k' Superintendents  Association,  Custons & Central  Excise,
Shiliong/Dibrugarh,

$unrd File. /

__ Diviaion, Shillong/

—_——
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!

-
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. \ ‘/L-/_?'-‘ -
' Y aaneiny 'b]z} e
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SHILLONG

o . 110 Mang '
" Phone: 0364-2223597/33380n 5!;1;1 gl;ndbl Road, Shiilong - 793001, Meoghnlays

072229007

'ng

008, Fax; 0364-222344

+ E-mail: cusshg@sancha ne

} .

P ‘:\"oﬁléera with ¢
: - -Shillong vide Central Excise

< 11(3)7/ET.11/2005/86001 .56 190 datcd a

.and posting in the grade

Subject:. Tranefer ang

QR D ER Ne. 8/2005
‘ Dated Shiliong the th June 2005

posting in th . T/

- officers OfCuatgms lprmgs:f Superintendeny, Group

o Eastern Region, Shillong

Congequent upon Inter-Commissio

—order reg.

North FEastern Region,
d until further orders.

amaaandl " S

). Comrm‘ssmnerata. Narth

nerate

. eneas i RECCREDL Al
Estt. Order No.72/2005 issued
* June 20093,
of Superintendent, Group
(Preventive), Commissionerate,

't)j—‘dgred with immediate effect an

undér C.No.
the foitowing transter /
‘B’ officers of Customs
Shillong is herchy .

[ 817 Name of Officers Place of Posting
| No. From ' To ]
1 1 2 3 4
- 1. [ Arabinda Dutt Hqrs. Tech. Branch Cus. Hgrs. Prev. Unit
3 | A Dhattacharjec Shilleng Cus. Division | Eus. Hars. Toch. Brand;
‘ 3 | -S- Kilong h fjimapur Cus. Divn. Cus. Tax Récbvcry Cell
.| 4 | DK Chetid Alzawl Cus. Divn.. | Cus. Hyrs PRO
v\ 5 | Tridip Ch. Roy Karimganj Cus. Divn. | Cus. Hqrs. Law Branch ]
e Haripada Debnath ~ | Karimgan] Cus. Diva, Cus. Hqrs. Valuation Br.
2 7. | B.P. Jaishi Hars. Prev. Unit Cus. qus."DiSpvsa! Unit |
N : Cus. Hgrs. Shillong , _
. 8 Jambu Lama Shilleng Cus. Division | Hqrs. Appeal/Review Br. |
9 . Sfmi Champa Shome Range-1, Silchar C.Ex. Cus Computer & Tr.é.‘
— - Divn, , —
10" | Smd K. P, Lalgo Jowai Range, Shillong | Cus. SI1U-Vig. Branch
N I C.Ex. Divn. , - ,,,
11- I D. Roy Choudhury Shillong C. Excise Cus. Hyrs. Adjn. Branch,

Order Page | of 3
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C.NO.II (3) Gl!qm.EslUSHﬂO(MIL, !

Jf —— T — 19"

ers are placed at the disposal o1 the respective
ssistant Commissioners for further posting in

Ltvisianal
the respective

Officers who have completed their tenure in sensitwe/hard ship unit

y be considered for rotation. Tenure may be extended in exceptional cages
th prior approval of the Cornmissioner.

, Sd {.,
' (D D Ingty)
Commissioner.
A
68’21"? & Dated:- © .06 . 31095

Copy forwarded for information and necessary action to: -

I,

2.
3.
4.

[}

.5
. 6.
7

10.”
.
12.°

13.
14,

15.

16.

Lot Al
T T . )

The Chief Commissioner, Customs & Central Excise, Shillong Zone, Shnllong
The Commissioner of Central Excise, Shillong/Dibrugarh.

The Commissioner (Appeal), Customs & Central Excise, Guwithati.

The Additional Commissioner (P & V)/Tech/CC's Unit Customs & Central
Excise, Shillong,

The Joint Commissioner, Customs (Prev.), NER, Guwahati/imphal.

The Joint Commissioner Central Excise, Shillong.

‘The Deputy/Assistant Commissioncr of Customs /Central Excisc Division

. (Copy meant for the concerned officer is/are

enclosed for delivery).

The Chief Accounts Officer, Customs/Central Excise, Shitlonp,

The Pay & Accounts Officer, Customs & Centraf Excise, Shillong.
Fhe A.C.A.Q. (Accounts), Customs Hqrs. Office, Shillong,

The Superintendent, S1U-Vig. Branch, Customs Iiqrs. office, Shillong,.

[he Branch-in-charge, ET-1 / Confidential / CIU ~cum-VIG Branch of Customs
& Ccntral Excise, Shillong.
Superintendent . _(Hgrs. Ottice), Shillong
Shri/Smti , Superintendent, for

- compliance.
‘The CGeneral Secretary, Group ‘B’ Ofticers’ Asnocnuon. (uq(oms & Central
Excise. Shillong.
Quard Filc.

Mam |

( Gmgongdin Panmel )
Additional Commissioner.

Order Page 3 of 3
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v
J.L. Bhowmick Hqrs. CIU-Vig, C.Ex. Agartala Cus. Division
. - | Shillong »
13 | D. Mazumdar Hqrs. PRO, C. Ex. Agartala Cus. Division
_ Shillong _
14 | Binanayak A/E Unit, Silchar Agartala Cus. Division
| Bhattacharjee C.Ex. Divn. ,
15 | B, C, Nath : Hagrs. Audit, C.Ex. - | Agartala Cus. Division
. : Cuwahati
16 | K. Hmar : TRC, Aizaw} Cus, Division
: S Cus. Hars, Shillong )
17 |J. C. Das Tezpur Range, Central | Aizawl Cus. Davision _
R ERS ) Excise . )
18 |'K.C. Sarkar Tangla Range, Tezpur | Aizawl Cus. Division |
. < . ) i C- E,h .
19" | N.C. Sutradhar Tech.lll, Dhubri Aizawl Cus. Division
_ ) , C. Excise ,
20~ | S, Ganguli A/E Unit, Tezpur Dimapur Cus. Division
5 : C. Excise
21 | Smti K. M. Das Amguri Range, C. Ex. Di_mapur Cus. Division
. |
22 | B: R. Boro ' A/8 Unit, Dhubr Cus. Division ’
4 , Imphal Divn.
73 | Smti L. D. Sangma | LGBI Airport, Dhubri Cus. Division
. ' Guwahati Divn, ' C
A | 8.K. Mazumdar, Appeal & Review ( Guwahati Cus. Division
ol Cua, Hqgre, Shillong | .
28 | M. A, Mazarbhuiya | UQT to Agartaia Cus. [|/Cuwahati Cus. Division
' N Division
@({ Ashwani Kr. Das Dimapur Cus. Divn. ~Aanah:,ui Cus,, Division
27 | V. Bangzo — T Tinsclkia 1l Range, | imphal Cus. Division
' . , C. Excise N
28 | Qangadhar Das Range-1V, Guwsahati Imphal Cus. Divieion ,
R C.Ex.. .
29 | T. K. Rajkhowa Makum Rangs, C.Ex. | lmphal Cus. Division Y
30 | B. C.Das Computer & 'I‘rg; Cus. | Karimganj Cus. Diva. f
R L Hars. Shillong . ' ]
31 | Ashit Chakraborty Tech. Branch, Karimganj Cus. Division ﬁ _
I . Shillong Divn, ' _
32 | Smt P. Dcvgupta Range-11, Silchar C.Ex. | Karimganj Cus. Divn. -
. . Divn. A
33 |Smti S. Tech. 11, Silchar C.Ex. | Karimganj Cus. Divn.
Bhattacharjee Divn. _
34 | Jagadindu Das Adjudication Br. | Shillong Cus. Division
I ) Cus. Hgrs. Shillong , . 4
'35 { Sudhakar Sharma Cus. Hgrs. PRO Shillong Cus. Division
~ 36 Bt L. Shangpliang | Audit Branch, Shillong Cus. Division
: C. Excise Shillong
; 06-06-2005 1752 @ ossazziiser ¢ COMN.OF CUSTOM BHG 2] 003 -
? . > n ;"Tbc Officer SLNo.12, 13,15 8 27 will not be cntitled TTA as they have
; . been transferred on the basis of their representations, before completion of
| i 'normal tcnurc in the Commissionerate.

S

o In the term of Board's D.0.No.C.50/30/2000 dated 15.07.2004 the




Annexure- E .

o ‘

No. 28034/2/97-Estt.(A)
Government of India
Ministry of Personnel, Public Grievances & Pensions
(Department of Personnel & Training)

New Delhi. the 12" June 1997

OFFICE MEMRORANDUM
Sub: Posting of husband and wife at the same Station.

The und;:rsigned is directed to say that on the subject mentioned above,
C Government has issued detailed guidelines vide O.M. No. 28034/7/86-Estt.(A)
dated 3.4.1986. The Fifih Central Pay Commission has now recommended that
not only the existing instructions regarding the need to post husband and wife at
the same station need to be reiterated, it has also recommended that the écopc of
these instructions should be widened to include the provision that where posts at
the appropriate level exist in the organization at the same station, the husband and
wife may invariably be posted together in order to enable them fo fead a normal

family life and look after the welfare of the children, especially till the children

are 10 vears of age.

35_)

The Government, after considering the matter, has decided to accept this
recommendation of the Fifth Central Pav Commission. Accordingly, it is
reiterated that all-MhﬂstricS/Dcpm'tmems should strictly adhere to the guidelines
laid down in O.M. No. 28034/7/86-Est. (A) Dated 3.4.86 while deciding on the
requests for posting of husband and wife at the same station and should ensure
that such posiing is mvariably done, especiaily till their chiidren are 10 years of
age, if -posts-at the appropnate level exist in the organization at the same station

and if no administrative problems are expected to result as a consequence.

3. It is further clarified that even cases where only the wife is a government servant,
the concession elaborated in para 2 of this Q.M. would be admissible to the

government servant.
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4. These instructions would be applicable only to posts within the samc dcpartment

and would not apply on appoiniment under the Central Staffing Scheme.

5. A copy of this Department’s OM No. 28034/7/86-Estt. (A) Dated 3.4.86 is

enclosed for readv reference and guidance.

6. Hindi version of the OM is enclosed.
Sd/- Nllegible
(Harinder Singh)
Ioint Secretary to the Gowt. of India
Tel. No. 301 1276
To

1. Al Ministries/Departments of the Government of India.

v

Department of Women & Child Development.

3. The National Commission for Women, 4, Deendayal Upadhyay Marg ITO, New
Delhi. '

T
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The Chief Commissionéf

Customs & Central Excise :
North eastern Region “ . _ ~
“ Shillong ' ' ™
. ( Through proper channel )

Reépected Sir,
Subject : Inter-Commissionerate Transfer/Rotation of Supcrintenderﬂ

s Kindly refer to the Establishment Ofder No.71/200% dated 3" June 2005 wherein 1 haj%e been
_transferred to the disposal of the Commissionerate of Customs (P). Shillong from the Commissionerate

of Central Excise, Dibrugarh. : :
o : '&s

N . . ) ‘\‘ . . . - . . ‘;/
; In this connection | have to lay before you the following for favour of your kind perusal and
necessary action please.. ' f;\%%&

(1) That Sir, my husband Mr. B R Das is also working in this Depdrtment and now working as
Superintendent, Central Excise, Jorhat Range, who had met with a major road accident
during December 2002 while ‘he was posted at Sonari Range. And for which he had to
undergo a surgery of closed interlocking of femur and concillous screw fixing of neck

femur at the Institute of Neurological Science, Guwahati (copy enclosed). On seging his '

physical condition the then Hon’ble Commissioner of Central Excise, Dibrugathjiyide his

letter dated 11(3)1/ET/DIB/COMMR/2002/3355-61 dated 04.06.03 adjusted hirm 1§;Jorhat ;

Range from Sonari Range. That sir the condition of my husband is not yet completely

cured. . :
(i)).  That Sir, my four children are studying in different schools and colleges of Jorhat town in’

Assamese medium .Now in the middle of the A

" their transfer to other Educational Institutions. , B
(iii)  That Sir I have not submitted my options for posting in the Customs. Besides, 1 being a lady

may kindly be considered for exemption from the postings in the Customs. Sl

3

Under the circumstances stated ‘above, 1 would request you to kindly retain me in the

Dibrugarh Central Excise Commissionerate.

EV\,Q,\,\? y - 3 ' : Yours faithfully,

(Mrs.K. M. DAS)

SUPERINTENDENT

CENTRAL EXCISE
AMGURI RANGE

v
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cademic Session it will be very-difficult for*
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INSTITUTE OF NEUROLOGICAL SCIENCES

- DISPUR, GUWAHATI - 781 895 , ASSAM (INDIA )
Fhone- 227700 12T I 2TT04 1 271707 / 27709 / Fex- 227711,

AN IS 9002 ORGANISATION.,
.\ CASE SUMMARY & DISCHARGE RECORD
( DEPARTMENT OF NEUROSIUJRGERY )
, QR24-11¢A)

PATIENTSNAME  : BALIRAM DAS. SEX : MALE
ADDRESS : MALIGAON, JALUKBARL, ASSAM. | AGE : 45YRS
CONSULTANT : DR. NAVANIL BARUA, MS. M.Ch. MARITALSTATUS : MARRIED

- | DATE OF ADMISSION : 19.12.02 - | BEDNUMBER . : 128 &
DATE OF SURGERY  : 24.12.02 . o HOSPITALNO  : 1161982 ,
DATE OF DISCHARGE : 4.1.03 | MRD NO. : 1-1031574

FINAL DIAGNOSIS :- 1L.HEAD INJURY.,
: 2. FRACTURE FEMUR RIGHT.

following RTA on 19.12.02 at 1 2-1pm at Sonapur.
History of loss of consciousness for transient period.

w

History of nasal bleed. . ,

No history of fits, vomiting or bladder-bowel dysfunction. :

History of hypert¢nsion on medication asid diabetes on Glizide -1BD.

ON EXAMINATION:- )
b . ‘t

Pulse - 80/ min 1 *

B:P. - 130/100 mm Hg

Chest, CVS & P/A - NAD. |

GCS - E4, V5, M.

Pupils — 2.5 + B/L , §

Motor - 5/5 in in upper linbs and lefl LL. : o oh

DTR - ++ B/L. - i

Plantar — Down going B/L. il

1

R
A

3. Repaired cut injury on the bridge of nose, left eyelid. i

i
/' | " Discharge and Case Record
T
h - y
\ Wd : oo B

i b R sl
Pt e 0L LR L

CASE HISTORY :- Mr.. Baliram Das presented to INS with alleged history of hegd injury

A,

LOCAL EXAMINATION : - 1.Abrasion left elbow, hose ahd forehead, right kneeandgzeﬁ lqg;:f. ’
©. ", - 2.Evidence of nasal bleed, right leg on splint, on Foley’s catheter,
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CASE SUMMARY & DISCHARGE RECORD

‘| INVESTIGATIONS :-

BLOOD:- Hb% - 14.5gm% Blood group ~ O (+ ) ve.

BS® - 290 mg% - Urea -- 34 mg%

BT - 1°20" . : CT -4’25

HIV — Negative Creat-- 1.1 mg%

TC- 12500 - DI L - P85%, L13%, M1%, E1%.

HbsAg — Negative.

| CHEST X-RAY :- Fracture lefi 5" nib.

| CERVICAL SPINE X_RAY :- No significant .'dbnolmalily was seen in this study.

' | RIGHT FEMUR X-RAY :- Fracture neck and shaft of femur on the right.

CT SCAN OF BRAIN :- Mucosal thickening in both the maxi'li:ury antra.

DISCUSSION & MANAGEMENT : - Mr. Balnam Das presented 1o INS with history of head injury
following RTA had GCS of L4V5M6 at adnﬂssmn CT scan of brain was found normal. e isa

analgesics, antibiotics and 2 blockers. -ray'right thigh showed fracture shaft of femur.
Opthalmologist consultation was sought for redness and watcring of eye who advised him
antibiotic eyedrops. Orthopaedlc consultation was sought for fructure femur who advised ORIF
once he was stable. Cardiology consultation was taken for his hypertension who continued him on
amlodipine. Endocrinologist consultation was sought for his diabetes who adjusted his Insulin

{dose. He underwent closed interlocking of femur on 24.12.02 and cancellous screw fixation of
neck femur on 27.12.02. Postopcratlvely he wias put on antibiotics and analgesics. Presently he is

belter and s bemg dlscharged w1th advice as desired by the paucn

CONDITION AT DISCHARGE :- GCS - lS/l 5. Wound healthy, Afzbrile, On normal diet.

HNote : |. Please qﬁ;‘ine the hospital chistxaiion No. & MRD No. For all future comrespondence /e
2 To avoidinconvenience please come for check-up with prior appointiment.

known case of Hypertension and Diabetes on medication. He was managed conservatively with .

\
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l. TAB VALED 20MG SIG: | TAB TWICE DAILY X s DAYS.
2. TAB RAPEED -/ SIG: 1 TAB DAILY 3 7 DAYS.
3. 'I-GES.IC EAR DROPS SIG: 2 DROPS THREE TIMES DAILY.
4. CIPROCENT EYE OINT/ SIG: TO APPLY LOCALLY AT BED TIME x 7 DAYS.
5. MULMIN CaAp /81G: } CAP DAILY x 15 DAYS. -
6. TAB ZENOXIM S00MG / SIG: | TAB TWICE DAILY X 5 DAYS
7. OCULON EYEDROp SIG: | DROP 6 HOUR] Y X7 DAYS
8. TAB CREVAL 10 MG / SIG: | TAB ONCE DAILY X 5 DAYS. .
9. TAB RECLIMET /SIG: | TAB AT 8AM AND } TAB AT 9ppm TO CONTINUE. '\;/\ B~
10. TAB DEPSO]. /SIG: % TAB AT 8AM AND | TAB AT 9ppg TO CONTINUE > /|.» :
FOR 1 MONTH : :
1. TAB STAMLO 5MG /SIG: ITAB DAILY BEFORE. BREAKFAST TO CONTINUE,
12. cAp EBIZA-L

/; / ’/, '/‘//!’},( /)C'")/ e //(l ((;‘(' re by’(ﬁ»\/ﬁﬁu'y/— R

0399000_009

| DISCHARGE SUM AARY PREPARED) ¥ DR B.KALITA

DR. NAVANIL BARUA, Ms, M.Ch.
SENIOR CONSULTAN

Az

| Note : 1. Plegse quote the hogpital Registmtion No, & MRD ),

ADYICE ON DISCHARGE ..

/SIG: | CAI’AT BED TIME % 10 DAYS. :
and ey ‘///':-‘, bl
Y

BP check up every alternate day, - _
Fasting and p. Prandial Sugar afler | week .
Rest for | &1/2 month. -

Review in ortho OPD after 6 weeks.

Non weight bearing crutch mobilization
Straight leg raising and active knee bending.
Remove dressing af home after 2 weeks |

B

”
/,

DR RUBEN cuounm.uw, MS. M.Ch,
CONSULTA cgjuvg:gmg)§yg(g ERY).

I NEUROSURGERY .

e \\\

T .

{o. For all fiytue 60urespoudcncc.
2. To avoid nconvenigge pleasc come fof check-up wig, Miog eppomtmcy,
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